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A list of Official Legislative Business, in the order of proirity, to be

transacted dudng the Fourth Session of the Fifteenth Kerala .l,egislative
Assembly, fumished by the I-aw Department, is rcpro,luced below for
inlornntion of the Memben:-

I BILLS TO REPI.ACE ORDINANCEII

1 The K€rala Jerl€Ilery Workers'Welfare Fund (,{rnendment) B , 2022
(Ordinance No. 139 of 2021)

2 The Kerala Private Forests (Vesting and Assignment) Amendment Bill,
2022 (Ordinance No.l40 of 242\

3 The Kerala Livestock and Poultry Feed and Mineral Mixture
@egulation of Manufacturc and Sale) Bill, 2022 (Ordinance No.143 of
2021)

4 The Kerala Industrial Single lVindow Clearance Boards and Industria.l
Township Area Development (Amendnrcnt) Bill, 2022 (Ordinalce
No.142 of 2021)

5 The Kefala Public Service Cornmission (Additional Ftmctions as

respects certain Corporations a:rd Companies).,\mendme\t Bill, 2022
(Ordinance No.141 of 2021)

6
The Kerala Co-operative Socier:ies (Amendment) Bill, 2022 (ardirance
No.1 of 2022)

7
The Kerala Maritime Board (Amendmen$ Bill, 2022 (Ordinance No. 2
of 2O22'l

8 The Kerala Lok Ayukta (Amendment) Bill,2022 (Ordinance No.3 of
2022)



II

The Kerala Public Health Bill, 202:1 @ill No,7? was introduced in the
3{ session of the Fifteenth Kerala l-egislative Assembly and is in the
consideration o.f Selecf Committee.

BILL PE:NDING IN THE LEIsISLATTVE ASSEMBLYWITH
ITS STIA.GES

BILLS :PUBLI:SIIED BUT I\IOT INTRODU

The Kerala Co-operalive Societies (Amendment) Bill, 2021 (Bill No.38)

The Kerala PIantation Tax (Repea.ling i Bill, 2021 (Bill No.89

The Kerala Agicultun lncome Tax Clepeal) Bill, 2021 (Bill No.84)

The Kerala Limd Relbrms (Amendmer| Bill, 2021 (Bill No.85)

trI

I

2 The Kerala RepealinSg and Saving Bill, 2021 (Bilt No.44)
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5

ry BILLS TO B,E PUBLISHEE)

I The Kerala Jewellery 'rly'orkers' Welfare Fund (Amendmenr) Bill, 2022

The Kerala PriYate Fo::ests ryesting and Assignment) Amendme&tBill, 2022

The Kerala Livestock and Poultry Fetd and Mineral Mixture (Regulation of
Manufacture and Sale, Bill, 2022

The Kerala hLdustrial Single Window Clearance Boards and Industrial
Township Area Devetopment (Amendment) Bill, 2022

The Kerala Public Service Commission (Additional Functions as rcspects
certain Corporations and Companies) .A.mendment Bill, 2022
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6 The Kerala Co-operative Societies (Arnendment) Bill, 2022

7 The Kerala Madtime Iloard (Amendmefi) Bill, 2022

8 The Kerala Lok Ayukta (Amendment) Bill, 2022

S .V. UNNIKRISHNAN NAIR,
SECRETARY.


